on *\‘- Judicial Member, F t
r'._-- matter, the members of Ha£
"- fded not to attend the judi "H"
‘I:ﬂday and meeting will held for the
of acrtion at 2 P.M

In the=sse circumstances, when we started
Sourt proceeding today, no membars of Bar ase
present but it 1s brought to our npoetice, Ehe
aforesaid fact, having regard to the sama, we
agicurn all the matters to some other dates,
depending upeon the nature and circumstances of
the matter, Part-heard matter will be listed on
2 .5.2007 when this Bench will be avatilable.
Wherever Jinterim orders are there, the same
Enterim order will be continued £ill the next

Hat=.

L.ist on \5 "-é-‘.--




